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LOK SABHA

Wednesday, November 15, 1967/
Kartika 24, 1889 (Saka)

"The Lok Sabbha met at Eleven of the
Clock

‘[MR. SPEAKER in the Chair)
“‘ORAL ANSWERS TO QUESTIONS

MR. SPEAKER : Shri Viswambharan.

SHRI P. VISWAMBHARAN : Question
No. 61.

SHRI D. N. PATODIA : I suggest that
‘Question No. 65, which is on the same
subject, may be taken up along with this.

MR. SPEAKER : All right. Question
No. 70 may also be taken up.

THE MINISTER OF STATE IN THE
‘MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Sir, ques-
tion No. 70 is on a slightly different subject.

MR. SPEAKER : All right. Only 65
need be taken up along with 61.

ADMINISTRATIVE REFORMS COMMISSION
*61. SHRIP. VISWAMBHARAN : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) when the Administrative Reforms
*Commission was set up ; and

(b) the time limit stipulated for the
submission of the final report of the Com-
mission and when it is expected to be
submitted ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Sth
January, 1966.

(b) No time limit was stipulated in the
terms of reference, which only required
the Commission to make its report to the
‘Goverament of India as soon as practicable.
The Commission expects most of the study
teams and working groups appointed by it

to submit their reports in about 3 months.
The Commission may then take some time
to consider these reports and finally report
to the Government on all the subjects
under study.
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SHRI P. VISWAMBHARAN : May I
know how many interim reports the Com-
mission has already submitted to the
Government, how many recommendations
of these interim reports have been accepted
by the Government and how many rejected
and the reasons for rejecting some of those
recommendations ?

SHRI VIDYA CHARAN SHUKIA :
As the House knows, the Commission has
submitted three interim recommendations
to the Government so far. One is regarding
the redress of public grievances. A discus-
sion was held in Parliament about this parti-
cular report. The second report is regarding
the machinery for pl g. The hon.
Prime Minister has made a statement about
that report of the Reforms Commission.
A few of the recommendations that were
accepted were indicated by the Prime
Minister. The reasons were also given by
the Prime Minister in her statement for not
accepting some of the recommendations.
The third report, which has been reccived
about a month and a half back is under
consideration of government.

SHRI NATH PAI: May I draw the
attention of the Minister of State to the
fact that when he said that there was no
time stipulated in the terms of reference,
he is quite right but, then, the Chai
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introducing necessary legislation to give-
effect to the Commission’s recommendation
regarding the institution of the office of
Lokpal and, if so, whether the legislation
will be coming in this session and
() how many Study Committees.
the Commission have created, how many
of them have been sitting and what are
the rights and facilities of these different
Study Groups or Committees ?

SHRI VIDYA CHARAN SHUKILA :
As far as the recommendation regarding
Lokpal and Lok Ayukt is concerned, it
has been indicated in the House that the
Cabinet has considered it. It was also
stated on behalf of the government that
they have accepted this recommendation
in principle. The details are being worked
out in consultation with various State-
Governments because this also implicates.
the working of State Governments.
After all these consultations are over and:
the Cabinet is able to take a final decision
in the matter, we will be able to indicate
whether we will be able to bring forward
legislation to give effect to these recom-
mendations or not.

As far as the second question is concern~
ed about the study teams and the working
groups, 20 study teams and 12 working
groups also have been appointed by the
Administrative Reforms Commission. A
good many of them have given their
reports which are under the consideration
of the Administrative Reforms Commis-
sion. We have been reminding the Ad-
ministrative Reforms Commission to com-
plete their work as expeditiously as they
can and they have assured us that they are
doing their best to complete their work
as quickly as they can.

SHRI LOBO PRABHU : May I enquire
from the hon. Minister why, when there
are so many study teams, not one study
tca.m has been appointed to study the im-
I ion of the various policies of

of the Commission, Shri Morarji Desai,
had publicly announced that the Commi-
ssion would be completing its work in 9
months, that is, before September. He is
on record. But we are not very much
bothered about it, since the Commission
on the whole is doing a good job. May
1 know about two things from the Minis-
ter : (a) is the Government contemplating

Government at all levels ? 1t is no use having
a Commission to enquire into administra-
tion when it does not take into considera--
tion how the policies of Government
are worked at all levels, at the State level,
at the district level and even at the village
level. Today we see the administration
where the policies of Government are-
simply lost on their way to different levels.
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SHRI VIDYA CHARAN SHUKLA
“This Commission has been appointed to
enquire into the working of machinery
that we have at our disposal for imple-
menting our policies. But this Commission
is not supposed to look into policy matters
as such that the Government, the Parlia-
ment, may decide. It does go into the
‘machinery of Government and see how they
implement and what are the ways to im-
prove the implementation.

SHRI R. BARUA : It appears the study
teams and the working groups are being
formed only very recently. Are they going
to be constituted in future also ?

SHRI VIDYA CHARAN SHUKILA :
‘That depends on the need as the Admini-
strative Reforms Commission may feel
from time to time. But as soon as they
get the proper personnel and the per-
sons who have knowledge of these things,
they appoint the study teams.
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THE MINISTER OF HOME AFFAIRS
ASHRI Y. B. CHAVAN) We have
received some recommendations or some
-views of nearly ten Governments and
some Union Territories also. I find there
is quite a difference of opinion amongst
-different Governments. But Bibar Govern-
ment has expressed its acceptance in prin-
-ciple of the scheme. There are some
.other Governments who have said, “No”
also.

SHRI P. VENKATASUBBAIAH : In
his earlier reply, the minister stated that
-the study teams and working groups will
.be constituted as and when the Adminis-
trative Reforms Commission feels it
.necessary. The previous Chairman of the
-Administrative Reforms Commission had
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stated that the Report will be submitted
to Parliament within nine months. With
this background, may I know from the
hon. Minister whether the Administrative
Reforms Commission has a compre-
hensive programme which subjects they
have to cover, what are the specific recom-
mendations they have to make and which
are the committees they have constituted
or whether they do not have any programme
before them ? I would also like to know
whether the Commission has clearly stated
that within such a prescribed time-limit,
they will be able to present the Report
to the Government and to Parliament.

SHRI VIDYA CHARAN SHUKILA :
The Administrative Reforms Commission
have definite programmes which they
have set for themselves, and they are work-
ing according to their programmes.

As far as the time limit is concerned,
it is for the Commission itself to determine
by what time they will be able to finish
their work. But I am sure that they are
as anxious as the Government to finish
this important work as quickly as they
can and they have been working quite
hard on the recommendations which have
been presented to them by the various
Study Groups. We expect that they will
be able to finish their work quickly.

SHRI BAL RAJ MADHOK : Certain
Interim Reports of the Administrative
Reforms Commission have come before
the Government. I want to know what
action has been taken on them.

Secondly, it has just been said by the
hon. Minister that 20 Study Groups and
12 Working Groups have been set up. I
want to know what are the criteria for .ap-
pointing the people on the Study Groups.
Do these people who are put on Study
Groups have some special knowledge of the
subjects which have been allotted to them
or just for the sake of appointing some
people they have been appointed ?

SHRI VIDYA CHARAN SHUKILA :
Not for the sake of appointing some people
are people appointed on these important
Study Groups and Study Teams. They
have the experience and the necessary
knowledge, and after being sure of that,
the Reforms Commission approaches them,
and if they can spare the time for this work,
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then they are appointed on the se¢ Study
Teams and Study Groups.

SHRI SRADHAKAR SUPAKAR :
The three Reports that have been sub-
mitted are merely of an interim nature
on three distinct subjects. May I know
whether a comprehensive report will be
published after the conclusion of the
deliberations, and secondly, whether the
20 and odd Study Groups that have becn
formed will be submitting their interim
reports in the near future?

SHRI VIDYA CHARAN SHUKILA :
It has been indicated that the reports of
the various Study Groups and Teams will
be submitted to the Reforms Commission
within about three months’ time.

We have learnt from the Commission
that after they have completed their study,
they intend presenting a comprehensive
report to thé Government.

SHRI SURENDRANATH DWIVEDY :
Arising from the reply given by the hon.
Home Minister, I would like to know
which are the States which bave opposcd
the appointment of Lokayukts and what
are the reasons given by them. I also
want to know whether it is a fact that in
some of the States they have already ap-
pointed some kind of Lokayukts, although
not in the form in which the recommen-
dation of the Administrative Reforms Com-
mission was made. Is there any Statc
where any such set-up has been formed ?
Very recently, I think, in U.P. or somc
other State they have appointed some sort
of a Commission.

SHRI Y. B. CHAVAN : I heard about
it, but I have no definite information in
what form it has been done, what are thc
powers, what is the composition of such
an institution, etc. The principle of the
recommendation is that there should bc
some permanent institutionalised arrange-
ment where automatically the grievances
can be looked into or inquired into. That
is, really speaking, the principle of it. When
we discussed this in the Chief Ministers’
Conference, there were naturally different
views on the matter. Therefore, I thought
that it was better that their views werc
asked for. I have got a summarised infor-
mation about the various views, but I do
not think that it is necessary to lay it herc
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now because the whole process is still under
consultation. Even if any State has said,
‘No’, they may, as a result of the consulta~
tion, change their mind and say, ‘Yes'.
It would not be in public interest to disclose:
this now.
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MR. SPEAKER : He has answered.

SHRI VIDYA CHARAN SHUKLA
The House knows that most of the Members
of the Commission are the hon. Members
of this House. One of the distinguished
Members of this House is the Chairman of
the Commission. There is only one ICS.
Member and he is Shri V. Shankar.
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SHRIR. K. AMIN :May Iknow how
many States have accepted the recommenda-
tion for establishing planning units in the
States on the lines recommended by the
Administrative Reforms Commission, and’
how many have already done it?

SHRI VIDYA CHARAN SHUKLA :
The hon. Home Minister has already
indicated that the process of consultation
is still going on with various State Go-
vernments and it would not be proper
to say anything about that at this stage.

SHRIMATI LAKSHMIKANTHAMS?
MA : May I know whether any of the
study groups has recor ded that \!
Ministries should be there at the Centre
as well as in the States, and if so, whether
that recommendation will be accepted?

SHRI VIDYA CHARAN SHUKILA :
The study groups will place their recom-
mendations before the commission, and
after the commission formulate their
views, they will be communicated to us.

SHRI SURENDRANATH DWIVEDY :

May I know whether the present expansion
of the central cabinet is based on the re-
commendation of the commission?

SHRI S. S. KOTHARI : May I know
whether the Administrative Reforms Com-
mission is considering the question of
granting more autonomy to public sector
enterprises so as to improve their working
and so that they might be able to take
independent decisions which are vitally
necessary if commercial undertakings are
to run on an economic basis ?

SHRI VIDYA CHARAN SHUKLA
I have already indicated that this report
has been received by us and we are consi-
dering that report.

SHRI S. S. KOTHARI : Does the
report contain any such suggestion?

SHRI KRISHNA KUMAR CHATTER-
JI : Will the hon. Minister agree with

KARTIKA 24, 1889 (SAKA)

Oral Answers 502

me that a new outlook is necessary im the
changed circumstances? In view of the
fact that the Administrative Reforms
Commission came into existence under
different circumstances and now a new
thinking is essential and a new way of
dealing with the matter is also necessary,
may I know whether the hon. Minister
would agree that a new thinking is necess-
ary?

SHRI VIDYA CHARAN SHUKILA :
The commission itself has been appoisted
to see what new thinking can be intro-
duced in administration and in the methods
of administration, and after their recom-
mendations are received, we shall be able
to see how useful they are and how they
can be implemented.
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